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. ~ CENTRAL ADMINISTRATIVE TRIBUNAL -
- GUWAHATT BENCH: \

QRDERSSHEET

L. Original Application No.__ . 2 Y2~/ OZ
2, Mise Petition No. : /

3. Contempt Petition No, /[

4, Review Applicantion No. /

Applecant (3) ‘l/\ 45, %W.&A ~VS= Union of India & Ors
Advecate for the Applicantsi= g . u\o’v\\&u s .No&)\ﬁ/ Q‘KS&K*A\}L‘-MW

Advocate for the Respondants.— Ca&e -
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&% Notes oF The Hegietry T Date “Order of the Tribunal
L e 139.2007 | When the matter came up for
cmL s .;.;‘;‘-::):::..‘.m ol T i N .

is e o e AT i cpnsideration, Mr.M.Chanda, leamed
depes / cbunsel for the Applicant submitted that

No, 3»@640@@3" Q pun PP
Duted AA.&.oW § heé does not want to press the O.A. and
Q ﬂ‘gerefore prays for withdrawal of the O.A.
s i with a liberty to cpprooch appropriate

g ferum if necessary.

' { § The O.A.is dliowed to be withdrawn

I 75 P RERVIN Cmie s W%’M.k wgfh such liberty and therefore, dismissed
MoRD ot Alcelwed ]( -~ afwithdrawn. | |
ne t«w\( ikyrg . | g

@4‘3 , ? | i Vice-Chairman \
iy ibb/ { |
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25.9.27 ‘ - § g
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To.

The Chiel Commissioner 4 ' :/' O /( -
Customs & Central Fxcise, NER, ‘ E .
Sl‘nllong 7 2
(Through proper channcl) _ \
’ ‘Q ((-"’. [RAERUR
Sub: Prayer for transfer (o Aizawl Cusioms Di vision - Reg oL
' ’ N W / .
ve “'. S"“i‘!,“r ,
- Sir,

.

~
S e

With most humbly and respectfully. T beg to lav down the fo.uq\.\jng facts for favour

of vour perusal and sympathetic order

That Sir, since my promotion to the grade of Assistant Commissioner. 1 have all along

been posted in Central Excise and the particulars of my posting are given below for favour of

your ])CI‘USZ[‘ .

lil(; Place of posting Commissionerate From To
1 Govt. Opium & ) .

Alkaloid Works, ( ief Controller of Factories. | 0 0\ o0 02.02.2000

. New Delhi

Ghazipur (U.P)
z C.E(T) Hqrs, Shillong Shillong Cmnmissio.ncrutc 03.02.2000 | 02.11.2000
3 C.E. Jorhat Dibrugarh Commissionerate 03.11.2000 | 04.09.2005
4 C.E qus (Audit) Shillong Commissionerate 05.06.2005 | 31.01.2007
5 | C.E. Dhubri do- 01.02.2007 | Till date

That Sir, 1, therefore, in the month of March2006,

représenled praying for posting
either at Shillong or at Guwahati as bec

ause of neamess to my home town Shillong.

That Sir, 1 have about two and half vears of service let and desire for posting in such

places where there are near relatives (o look afler me for food and lodging purpose and also

in the event of self sickness.

That Sir, I am blessed with two daughters and one son. My daughters are married and

staying with their husbands outside India and myv onlv son has also gone to Sydnev

(Australia) and my wife alone is af home in Shillong, staving with one school going grand-

daughter. hence she is unable (o accompany me.
That Sir, presently there exist a vacancy at Aizawl Customs Division and at Aizaw! |

have myv uncle’s entire family. so i mv praver for posting at Aizawl is considered, mv

uncle’s family will not only provide me food

case ol any sickness,

and lodging but will be an additional help in



-9 -

you 10 kindly conside

1, therefore, pray

(hat 1 may get chance 10 work 1
For which acl of this kindness, 1 shall remain

rmy posting at Alzaw

1 Customs before my 1

etirement.

under the deep debtof

| Customs Divizt e

PO N

! atitude

Youss’ faithfully.

m“'/

/8. BHUJEL)
Central Excise,
phubri.

<\

et

\\‘)\

N4
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OFFICE OF THE CHIEF COMMISSIONER
CENTRAL EXCISE & CUSTOMS
SHILLONG ZONE
NORTH EASTERN REGION

3rd 1oor, Cl"e'sceus Building, MG Road, ShlllongQ 793001,
Phone: 0364-2500131. Fax: 1364-2224747.

E—mail.i- ceshillo@excise. riic.in' EDECS :- (zonel8)

ORDER

" DOPM/AC - DC/1602007 . Dated : 31" July, 2007.

\'”SL I NAMEOF THE | DESICGNATION FROM TO
- 1T INO. l ~ OFFICER : ' - ' o
i 1. Shri K.B. Bhujel Deputy ' Dhubit Central | Aizawl  Cusloms
b : : Conumissioner | Lixcise . Division to hold
- o additional’ charge
of Kariniginyg
R L S | _ L _| Customs Division
© 2.0 | Shei Gopinath Dutta | Deputy - | Karimganj Dhubri  Central
R o e Comdissioner Customs Excise Division
3. | ShriBijoy Kumir Tiru * | Assistant | On transfer to | Nagaon. Central
] L ' Commigsioner | Shillong Zone | Bxcise Division
4. |'ShnP.K.Das .~ = Assistant On “transfer to | Chief o
: B | Commissioner Shillong Coinmissioncr's
5 ' _Unit, Shillony,

‘ORDER NO. 50/ 2007 ' . ' Dated : 31 July, 2007,

The following Trinsfer and Posting in the grade of Deputy Commissioner
and. Assistant Comumiasioner under Shillong Zone 18 ordered with immediate effect and
unlil furiher order. T

Si/-

(A-S. R NAIR)

CHIEF COMMISSIONER.
Dated :- 31 July, 2007,

©. No. 1I(3)24/CCOISHR007 4 3549

Copy forwarded for information and necessary action to - ‘ \ ML Al
] . . . Pt -
1. The J‘oint'Secrct,zuy'(ADI\dN.). Central Board of Excise and Customs, Nosth
Block, New Delhi - 110 001.
2. Tho Commissioner (DOPM). Customs and Central Lxcise, 4172 - A, Deep

Shikha Building, Rajendra 1lace. New Delhi - (10 004,
3 The Commissioner, Cenlral Excise, Shillong,
4. The Commissioner, Gentral Exgjse, Dibrugarh,
5. The Commissioner, Customs (), N.IL. K., Shillong,

- The Commissioner (Appeals), Customs and Central Exciae, Guwahati. .

7. - The Chicf Accounts Officer, Customs and Central Excise, Shillony. -

- 8. " The Pay am"l Accqunls Olficer, Customs and Central Excise, Shillong.

9. Shat 1y - P)k»de U 4 Deputy/ Assistant (;)mmissi(mcr.
e o e
SO \\c o : (SWATANTRA .1<UM/-\31\)',‘"
VN v2’UAN T} i . . ' 3 y “n
Qe j\\/b\b’{ s / Muf ADDITIONAL COMMISSIONER.

(‘;\ “ﬂ% . l\vﬂ\ rLJ., { "J .
. (\ﬁ“ﬂgﬁc\?‘d D\: ‘)/ l[ A d:}L/ | A
artt TP o R o [ s ) :

\ ““‘“o‘*“? éuj. ‘{M‘/a{g/ V/,Y

ANNEXURE-LL




